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He passed away at Madras on ihe
17th July, 1978 at the age of 89. In
hig death, the country has lost one of
the most versatile and distinguished
figures.

Shri T. Nagl Reddy was elected to
the Second Lok Sabha in 1957 frem
Anantapur Constituency of Andhra
“Pradesh but he ceased to be a member
of Lok Sabha in 1962 on his election
to the Andhra Pradesh Legislative
Assembly. He had also been a Member
of the Madras Legislature during
1952-—-54 and was leader of the Legis-
lature Communist Party He was also
“leader of the Opposition in the Andhra
Legislature. A seasoned politiclan and
a man fully devoted to the ideals he
¢herished, Shri Nagi Reddy passed
away on the 28th July, 1976, in a
hospital mn Hyderabad.

We deeply mourn the loss of these
friends and 1 am sure the House will
join me in conveying our condolence!
to the bereaved families

The House may stand in silence for
& short while to express its sorrow,

The Members then stood in silence for
a ghort while

INTRODUCTION OF MINISTER

THE PRIME MINISTER, MINISTER
OF PLANNING, MINISTER OF ATO-
MIC ENERGY. MINISTER OF ELEC.
“TRONICS AND MINISTER OF SPACE
(SHRIMATI INDIRA GANDHI). Sir,
1 have pleasure in introducing to you
and through you to the House our new
colleague, Shri Syed Mir Quasim,
Minister of Civil Supplies and Co-
soperation.
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ORAL ANSWERS TO QUESTIONS

Take oyer of Oll India Limited

*1. SHRI P. GANGA REDDIY:
SHRI B. 5. BHAURA: '

Wwill the Minister of PETROLEUM
be pleased to state: )

(2) whether Government propose te
ully take over Oil India Limited; and

(b) if s0, the quantum of compensa.
tion proposed to be paid to its share-~
holders? |

THE MINISTER OF PETROLEUM
(SHRI K D. MALAVIYA): (a) and
(b). Negotiations for acquiring effective
control over O1l India Limited are in
progress.

SHRI P. GANGA REDDY:- May I
know from the hon Minister the stage
of the negotiations and also the time
when a decision will be taken?

SHRI K D MALAVIYA Al I can
say 1s that negoliahons are going on
with BOC It ig a basic partner 1n the
OIL and they are negotiating on their
behalf We shall try to finalise the
arrangementis very soon

SHRI 7 GANGA REDDY May I
know whether it would not be advis-
able for our country to get them as
partners and take advanced technology
from them in the matters of off-shore
exploration®

SHRI K. D. MALAVIYA.- I have
already mentioned that we are trying
to acquire effective control over OIL
and that should be sufficient for the
time being.

SHRI B S. BHAURA: After taking
over Oil India Limited, what will be
the siatus of the agency that takes it
over? Will it be a second pubiic
undertaking or will it be part of the
ONGC?
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SHRI K. D. MALAVIYA: It is a

little ‘premature to commit the govern.
ment on any of these aspects.

SHRI CHINTAMANI PANIGRANI:
May I know what the hon. Minister
means when he says ‘effective control’
because there also we have majority
shares in Off India or it is 48. Does
the hon. Minister want to tell us that
the government wants to have majo-
rity share? The hon. Minister must
be aware that a few employeeg of Oil
India take the highest salary and
perquisites and among four or five of
them they take about 4-5 lakhs of
rupees annually. Could the hon.
Minister give the House an idea of
what ‘effective confrol’ mesns?

SHRI K. D. MALAVIYA : At present
we are 50 : 50 partners with OIL,
equal partners. It creates problems
for having effective control over the
OIL. The intention of the government
is to have eflective control with a
view to see that the company which
emerges out as a resuvit of our agree.

ment is able to carry on oil exploration,
production, etc. and all that goes into
it very effectively under the control
of the government consisient with the
policy that is pursued by the govern-
ment.

SHRI RAJA KULKARNI. Do our
negotiations for taking over Of) India
depend upon the conclusion of nego-
tiations with the Assam Oii Company
or its taking over, since BOC are also
concerned with that company?

SHRI K. D. MALAVIYA: Negotia-
tions with Burma O#l Company have
to be held in order to have effective
conirol over it because the Assam Qil
Company is an eflective partner in
this whole concern. Therefore, the
Burma Oil Company have to come into
it so far as negotistions are concerned.
1282 LS—2.
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Deaths due to poisoning by Miscreants
in Tralns

*3. SHRI ARJUN SETHI: Will the
Minister of RATLWAYS be pleased to
state:

(a) the number of deaths found to
be due to poisoning by the miscreants
in the trains especially in the S, E.
Railway during the last one year; and

(b) what specific steps Government
have taken against these miscreants?
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